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Dilations have been received and the 
Bo^rd is considering them.]

Shri N. Sreekantan Nair: May I know 
whether there is any scheme to write 
international or English names in 
Hindi letters?

Shri K. D. Malaviya: It is not the
. function of this Board about which I 
have answered the question.

Shri V. P. Nayar: May I take it that 
all the internationally accepted terms 
are to be translated into Hindi under 
this scheme?

Shri K. p . Malaviya: All these Ques­
tions are ^eing considered. »
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G eneral E lections

*116«. Shri B. N. Mlsra: (a) Will
the Minister of Law be pleased to 

. state how much expense Government 
have incurred over Election Tribunals 
upto this time in connection with the 
General Elections held in 1952 and 
what is the recurring expense over 
the tribunals per month since January, 
1953?

(b) Has any time limit been fixed* 
for the disposal of these cases pend­
ing before the Tribunal?

The DeiMiiy Minister of Exienial 
Alfaln (Shri Anil K. Chanda): (a) A
statement showing the expenditure in­
curred In connection with the Tribun­
als upto the 1st March 1953 is laid on

the Table of the House. [Sec Appendix 
VIII, annexure No. 14.] Regarding re­
curring monthly expenditure, the in­
formation will have to be collected 
separately and will .be laid on the 
Table in due course, if so desired.

(b) No.
Shri B. N. Misra: What is the num­

ber of election tribunals in India for 
deciding these petitions, and how 
many are • still functioning?

Shri Anil K. Chanda: The total nuni- 
ber of tribunals set up is 63, of which 
45 were functioning on the 1st of 
March.

Shri B. N. Misra: Will the Minister 
be pleased to state if the Government 
is contemplating to give jurisdiction to 
the respective High Courts of the 
States to try and hear the election 
petitions in future?

Shri Anil K. Chanda: It is not under 
contemplation of the Government at 
present.

Shri Dabhi: May we know the num­
ber of election petitions pending at 
present, in each State?

Shri Anil K. Chanda: State by State, 
or total? Altogether there were 314 
election petitions of which 122 have 
been decided, and 192 are still pending 
before the tribunals.

Shri K. K. Basu: In vie>̂  of the ur­
gency of the thing, may we know how 
long Government expect it would take 
to decide the cases?

Shri Anil K. OGianda: It is very diffi­
cult to anticipate when they would be 
all finished. ,

Shri Punnoose: Can the Government 
tell us how Pepsu has the largeat 
amount of expenditure, though the 
num.ber of tribunals there is small?

Shri Anil K. Chanda: In Pepsu, the 
number of tribunals is small, but the 
number of cases covered is much more,

Q u a si-Permanent L and  A llotm ent 
IN P unjab ^

1̂167. Shri Has Dan: Will the
Minister of RehabUitotion be pleased 
to state:

(a) when the quasi-permanent land 
allotment made in the Punjab State 
will be made permanent; and
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(b) whether any dead line has been 
ilxed after which there will be no 
revision of the land allotments made 
in the Punjab State?

The Minister of RehabUitation (Shri 
A. P. Jain): (a) The question can arise 
only after the rights, title and inter­
ests of the evacuees in the land have 
been extinguished by law, ,

(b) No allotment made under the 
-Quasi-permanent land allotment scheme 
can be cancelled or varied after the 
22nd July, 1952, except in the circum­
stances enumerated in the statement 
laid on the Table of the House. [See 
Appendix VIII, annexure Na 15.]

Shri Gidwani: When is it contemp­
lated to extinguish the titles and rights 
of the evacuees?

Shri A. P. Jain: The matter is under 
consideration of the Government.

Shri Nanadas: May I know whether 
this land belongs to the Government 
or it is acquired from private proprie­
tors?

Shri A. P. Jain: The land belongs to 
persons who have migrated to Pakis­
tan and have become evacuees.

R e classification  of C ities

*1168. Shri Vittal Rao: Will the
Minister of Finance be pleased to 
5tate whether any decision has been 
Arrived at in connection with the re­
classification of cities according to 
population for the purpose of compen­
satory allowance granted to Central 
Government employees?

The Deputy Minister of Finance 
<Shri M. C, Shah): Yes Sir, necessary 
4̂ rders have been issued.

Shri Vittal lUo: May I know whether 
the employees will be paid with retros­
pective effect from 1st April, 1951, fhe 
date when the census was completed?

Shri M. C. Shah: No, Sir. These 
orders will take effect from 1st Octo- 
Jber, 1952.

Shri Pannoose: May. I know if the 
Government is aware of such an M- 
surance given by the Railway Minister 
to the employees?

Shri M. C. Shah: I am not« aware.
Sardar A. S. Salgal: Is it a fact that 

Poona is re-classifled for the em­
ployees of the Central Govemm«it?

Shn M. C. Shah: Yes, Sir.
Sardar A. S. ISaigal: WUl they get 

the benefit from 1st April. 1953?

Shri M.,C. Shah: No. They will get 
the benefit from 1st October, 1952.

Shri Vittal Rao: May I know the
reason for deviating and paying them 
from 1st October, 1952, when the cen­
sus was completed in April, 1951?

Shri M. C. Sha£i: That matter was 
considered and orders were passed iSn 
16th March, 1953, and the orders will 
come into effect from 1st October, 1952. 
The provisional population figures 
came before the Department and im­
mediately the iiuitter was taken up; 
then, the final figures came, and Gov* 
emment have passed orders.

Shri Vittal Rao: The census figures 
were published as long ago as 1952.

Mr. Deputy'Speaker: The hon. Mem­
ber is getting into an argument which 
i§ not accepted.

N atio na l  Saving  Scheme

«1157. Shri Jasani: (a) Will the
Minister of Finance be pleased to 
state whether the department opened 
by the Government of India for the 
National Savings Scheme is permanent 
or temporary?

(b) What are the facilities given to 
the employees working in this depart­
ment for doing propaganda for the 
work entrusted to them?

The Parliamentary Secretary to the 
Minister of Finance (Shri B. R. 
Bhagat): (a) The organisation is tem­
porary.

(b) The fl^d staff given publicity 
literature for distribution to the pub­
lic. Gramophones and records are pro­
vided for use at meetings organised 
and addressed by the field staff. Publi­
city vans are also maintained.

Shri K. G. Deshnmkh: May I know 
whether this organiiation will be made 
permanent or will remain temporary 
as it is?

Shri B. R. Bhagat: The question of 
making the organisation permanent 
has been receiving attention from time 
to time. The final decision has, how­
ever, been deferred till the final reac­
tions of the State Governments and tne 
results of the latest schemes for small 
savings by the Centre and the States 
are known and eisessed.

Shri Daaodara Menon; May I know 
whether non-offlcial organisations are 
assisting the scheme?

Shfi B. R. Bliagaft: I am not sure, 
Sir.




